umun of rent. from lst January,
‘m to Sist December, 1072, dama-
g#s ‘for unlawful retention from
ist January 1973 and interest ete.
works out to about Rs. 17.75 lakhs
after edjusting the amount already
paid by them angd security deposit
ete. available with the Railways,

(b) The Railways have already filed
suitg for the recovery ol arrears and
damages in the Court of Estate Ofi-
cer, Northern Railway, New Delhi.
The firm have, however, filed a writ
petition and obtained a stay ovder
from  the Delhi High Court. The
entire issue ig sub judice and fur-
ther action to recover the outstand-
ing amount from the firm can be
taken only after the cases have
been finally decided by the Court. -

Eneroachment on Raiiway Land by
M/s. Pure Drinks Pvt, Ltd, New
Delhi

1426. SHR] RAMDEO SINGH:
Will the Minister of RAILWAYS be
pleased to state:

.(a). the details of encroachment of
Railway land by M/s. Pure Drinks
Put, Ltd, New Delhl; and

(b) within what permd the Minis-
try will eject them of illegal and un-
authorised occupation of land?

"THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a) and
tb). Railway land measuring 2,748,
#q; ‘yardg near Minto Bridge station
yvéit loased to M/s. Oriental Building
‘-M Fumishiu "Co. ‘Private Itd, for
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aggociate .concennt. - Lease of ‘the firm
was . terminated with effect’ from
81st December 1972 but they have
8o far not vacated the area.

Eviction proceedings against the
firm have already been initiated
under Public Premises (Eviction of
Unauthorised Occupants) Act, 1871
in the Court of Estate Officer, Nor-
thern Railway, New Delhi. The firm
has, however, filed a writ petition
and obtained a stay order on the
eviction case from the Delhi High
Court and the entire issue is sub
judice. Further action in the matter
can be taken only after the cases -
have been finally decided by the
Court. It is, therefore, not possible
to state when the eviction will be
completed.
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Railway Line in Backward/Tribal
Areas of Gujarat

1427. SHRI CHHITUBHAI GAMIT:
SHRI K. PRADHANI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to relax the condition of econo-
mie viability regarding laying lines in
TUural areas and particularly backward
and tribal sreas in the country; and

(b) if go, what is the number of
such railway lines in the backward/
tribal areas of Gujarat and Orissa
_Pradesh, proposed to be laid during
the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
BHEO NARAIN): (a) The question of
avolving a rational criteria for laying
rallway lines in backward argas where
allway. investments. would not normal-
1y be financially viabls, i3 gnder ex-

wnation by, ﬁp mutumal ',rmm‘ .- (SHRI

. MABCE 1, 1999

Wﬂﬂn.ﬁu&m

Polley aommmaq mtad w &9'
Plann t‘:ominmn‘w‘!‘:a v policy .
Fegarding rallway ‘lines in baekwuﬁ
areas will be laid down after considera-
tion of the mommendnﬁm of tm;‘
Committee.

(b) The question of new lines for
backward areas in Gujarat and Orissa
under the new criteria does not arise
at this sgtage.

Proposal for gpening Url and Sialket
Road

1428. SHRI ABDUL AHAD VAKIL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state whether
Government of India has proposed to
Government of Pakistan for opening
Uri Road in Kashmir and Jammu, Sial-
kot Road in Jammu, for trade and
tourist as a step towards further nor-
malisdtion of re!.aﬁon between the two
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): No,
Sir.

Secret ronee Agents in Iranian
* Embassy '

1429. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Government hag
seen the statement of five officials of
the Iranian Embassy in New Delhi
that some of the officials in Iranisn
Embasey are associated with the Secret
Police agency of Iran; md :

(b)itso,whetheranmnmentwm
chzckupthatoﬁciahinothnﬂmbpl-
sieg do not belong to the secret agengy -
of their country .and e:mmm‘ ,
mlcmmﬁeammm R

THE, MINISTER OF. s'&‘-sm ny :m o
mnwmor m ATPAIRS .
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